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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL
9.p.0 < Yo L2 50]- 66K,
Dot m’anP o0t ¢p T |
M(\J [-ov cm.(m[&m.-l-\wﬂe A\ v
30 R per oucns L. ORDER DATER 4:3-2004,
ﬁyxz% On beirg mentiomed rxecords of this
S )
W ’ pase have beea placed teday.
< J(\% ke ~) Led] Five Applicants have joimed tegether (
| Mo Ao No o 203 /84
M\M J*F&W‘Qﬁ”\" 5t in this case and by filinmg 0203/8 ‘
VA a ngf)» v they have sgught psermission te presecute ;
- ACx m'jl’\( o this case jeintlyjcepy eof this M.A, has been
»{),QJLAT W&A W’” L served em Mr,A,K,Bese,learned Senior Standi ng
/1%/\’7
MW f Ceuns:1 for the Umion of India,Having heard
W mm‘ Mr,.Nalimi KU, Jena,learaed counsel appearins%
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fer the Applicants and Mz amup K;B.s;?!\
learned Seniar Standine Ceumselfer ti.
Union of Imdia,the prayer for prosecutisn
of this case jointly by five applicants is
hereby alleved:subject te payment of

ap additional amoumt of ®,200/= in shape of
IPO ML, JeRa,learned Counsel for the
Applicants ulde:tikes te deposit the said
additional ameunt ef M200/=im shape of
IP0 im ceurse of 5,3,2004YIn the event of
filing the IP0 ef MI200/s,this O, A, mumber
ke confined in respect of Applicant.No.l

and separate OA numiser be givenm te

applicants 2 te 5 for statistical pursese,.
MeA, 18 accerdingly allowed and disposed of,
s
r{Jydicial) ¥
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240RDER DATED 4-3-2004, ‘

Heaxd ML N, K, Jema, learned coumnsel |
appearing feor the Applicants amd Mr.Aswmp K
Bpse,learned Senier Standing Ceumsel for the
Unia of Imdiasem whom a copy ef this 0,2,
has beenFSQrved and perused the méteriall

placed on recerd,

Applicants five in mumiser have
claimed that they were engased as Casual !
Labourers uader the Telecom Dopartment o f the
Govermment of India and by filine the presemt
Original Application uander section 19 of the
Administrative Tribumals Aet,1983,they
have challenged the stess takem by the

Respandents to regularise the services ofé@




(455(out of 1437) casual labeurers,en thegreund that the
Respondents did net casider their cases for regqularisation]
Apart frem ether greunds,the Advecate for the Applicants,
states that while igmoring the cases ef Applicants,the
Respendents have enlisted several other persens(who were
either never engaged for the required period er encaged

at a later peint ¢f time than the spplicants as casual
labkourers) fer regularisation Applicants have placed om
receld several materials te substantiate their cases,

They have alse individually represented their cases te

the Respondents, ' 2 il

Ia the akave premises,without waistine amy time 3?'
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and without entering inte the merits of these cases,

the same are hereby dispesed of at theadmission stage by
asking the Applicamts to submit consolidated representations
(individually) te the Respondents(by givineg full details

in the bie-data ferm ef the Department)by 15,3,2004 and the
Respondents are hereby asked te consider the said
representations of the asplicants and enter inte an

enquiry te find.out as te whether the applicamts have

got amy case for regularisation,Umtil full consideraé@Siﬁ;

s

is givem te the cases of the applicants and they are'fggAE
duly iamtimated abeut the result ef such censideration, B
the Respondents should met preceed te regqularise anybody
as against the newly created 455 posts of RM With these

ebservations anddirections thése O,A, are dispesed of,No Cests,

While parting with this case liberty is hereby
granted te the Applicants net emly te represemt their

cases individually (by ¢ivimeg full details about themselvii%
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in order te substantiate their cases,with praver fer a
persenal hearing if they se choose rwhich should be

allowed by the Respendents im all fairness ef thines;

Send coples of this erder alongwith cepies of the
O.A. to the Respondents and free cepies of this order | T
giver te learned couns:l fer Moth sides,




